i

-7

L

CENTRAL ARMINISTRATIVE TRIBUNAL, ALLAHABAD (%E)

CIRCUET BENCH, LUCKNOA

ALY

0.A, 155/90(L)

T.R, Arora «e.Applicant

versus

Union of India & ors. .« .Respondents.

Hon, Mr. Justice K. Wath, V.C.

Hon. Mr. K. Obayya, A.M.

O DAY AEE Y

(By Hon. Mr. Justice K, Nath V.C)

We have hsard Shri Amit Bose, the learred

counsel for the applicant. The relief c aimed is a

direction to the opposite parties to post the avvlicant

as Technical Assistant in the Office of Director,
of
Defence Estates, Ministry‘Defence, Central Command,

Lucknow in the vacancy caused by the transfer of B

Shri H.C. Kharidhal to Ahmedabad. The learned cousel

has referred to various reasons for which the applicant
ought to have been posted at Luéknow as Technical
Assistant. He says that representation (Annexure =3)
Gated 2.3.90 was made to respondent No. 2 but the

applicant has not received any reply thereon.

2. We think interest#of justice would be served
" _
réftthe respondent No, 2 is directed to consider the
L .

applicant's aforesaid representation for being posted

at Lucknow.

3. This petition is disposed of with the direction
to respondent No. 2 to consider and dispose of the
applicant's representation dated 2.3.90 contained in

Annexure -3 within a period of one month from the
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daté of receipt of a copy of this judgment alongwith

the paper book. We further direct that till the disposal
of the representation, the appointment to the post of
Technical Assistant in question in the office of Director,
Defeﬁce Estates, Ministry of Defence, Central Command,

Lucknow may not be made,

4, . Copy of this order alongwith a copy of paper

book shall be handed over by the office to the applicant

B¢ today and the applicant shall have it served upon...
[ 4

respondent No. 2 at the earliest, not later than one

week Lrom ﬁsmm:uoday.

K W”W/ W

BER VICE CHAIRMAN,

Dated the 4th May, 1990,




